Chunchal a0 Chandni vs. Mahd, Afsal
(1 No.

PS: Harh Nugar

1200 amidl

v has been restricted/suspended till 15.07.21

District Courls functionin
lockdown by the Hon'hle Delhi High Court, however, courts have been

directed to take ap the ureent matiers,

09.07.2020
Present: Shri Sumit Gaba, learned counsel for the for the applicant/complainant

[0ASI Shiv Lal
The court is convened through V/C (Cisco Webex).

Reply filed through WhatsApp, however, some more time sought to linalize the
complainant. let copy

enquiry. Same is not opposed by the learned counsel for the
of the reply filed by the 10 be supplied to the counsel for the complainant through

WhatsApp/e-mail.

Heard. File perused.
At request of 10, list the matter on 21.07.2020 at 11:30 wan., through V/Cfor filing

the report/further proceedings.
(Bapita Puniva)

MM-06, West District, TTC
Delhide417.2020
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Shipra Gupta vs, Subiliash Chander Gupta & Ors
0 N,
I"s: Mlari Sugar
st Conrts functioning has been restrictedsuspended 0l 15072020 amil

fowhdlown by the Hon'ble Dellii_Mhigh Court, however, courts _have licen
shireeted to Gahe s the nigent matters,

(07,2020
Present: Shri Anil, learned for the applicant’complainant through V/C.
Complainant Shipra Gupta through V/C
1O'AST Lal Singh has also joined the procesdings through VIC.
he court is convened through V/C (Cisco Webex)h

Reply Hiled by the 10,

Let copy of the same be supplied to the leamed counsel for the complainant
through WhatsApp. Copy supplied.

|earned counsel secks 15 minutes® time to go through the reply.

Heard., Allowed.

. . ; e
Put up after 15 minutes tor further proceedings, L) ‘. pUNITA

vl ;
NMM-O6, F’-‘uﬂ'ﬁl#1 Il.'-'
DA Ew O30

After 15 minutes

Present: Shei Anil, learned for the applicant/complainant through V/C.
Complainant Shipra Gupta through V/C
[O/AST Lal Singh has also joined the proceedings through V/C.

The court is convened (hrough V/C (Ciseo Webex) from residence office.
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s starsd by the leamed counsel for the complainant that his application filed
wder secs 13003) of the Code of Cominal Mrocedure, 1973 may be decided. He
praved that poliee may be directed w investipate the matter as the complaimt prima-
Lacie discloses commission of copnlzable oflence. He also relied on a judgmen
prassad By the Hon'ble Delln Hhgh Court in the case of NS, Skipper Beverages 1,
ol ve Stare (2000 IVAD Delhi 625, 92 (2000) DLT 207, 2000 (39 DIRD 129),
Relevant para of the judgment quoted by the leamed counsel reads as under-

N I cave Arvimdbhaad Raviiblag Parel Vo Dhirabhai

Saambhubbai veported in PN Crimes 351, an Hionble

Judpe of Gurarar High Cowrt took stronge exception to the
growing temdercy of asking the police 1o investigare
cases under Nectiom 30030 of the Code and advised the
Viagistrates nor to pxiny onders meclanicallv, Btowas hielid
that Magistratos showdd ace nnder Nectivn 156173 aof the
Cavdee only dn thove caves where the assistance of the
podice i _essentially requiead and the Magistrate_is_of
the vomsadered view that the compliainant on hiv own
oy et be in g position o collect and produce evidence
i sppaort of e accasatiom

I have heard the arpuments and perused the application and the reply tiled by the

o
In the case of Maddla Bala vs Suresh 1997 JOC 532 (SC) the Hon'ble Supreme
Court of India has held as under:-

“emewhien a wrilten compliaint disclosing a cognizable
offensee is made bofore a Magistrate, he may ke
cognizance wpon the same under Secrion 190¢])a) of the
Conde and proceed with the same in accordance with the
provisions of Chapter X17. The other option available 1o
the Magistrate in such a case ix to send the complaing 1o
the appropeiate Police Station under Section 156(3) for

mvestigation. "
Hence, this court has two options either to proceed with the complaint as per the
provisions of Chapter XV of the Code or in appropriate coses to send the same to
the police station for investipation.
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In the present case in hand, the parties are related 1 each other through matrimons,
All the facts and ¢ircumstances of the case are within the know ledge of the
complamnant, The identity of the accused is also known to the complainant. | am of
the considercd view that there s no requirement of collection of evidence by the
police at this stage as the complainant can lead her evidence. Hence, the
application filed by the complainant under section 156(3) of the Code 18 herchy
dismissed. However, | take copnizance of the offence alleged in the complaint.

Put up on 26.08,2020 for examination of the complainant and his witnesses, it any,

under section 200 Cr..C.
List of witnesses, if not already filed, be filed on or before the next date of hearing
(Babita Puniva)

VML06, West Distroiet, THIC
Delhii 0o 07 2020
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Anleork Kansvvarr v, Blaveitd € hvaalfa

Cl. MNo

% Hlan MNagar

Distpict Courts functioning has bheen restricted suspended tdl 15072020 amid
Tockdown by thie Hon®ble Dellin Mivh Court, howeser, courts _have been

directed to take up the urpent matters,

072020

Present: Shiri Prashant Diwan, learned counsel for the complainant

The courtis convened through V/C (Cisco Weben) from residence office.
Heard. File perused.

Let report be called from the concerned SHO for next date of heaning,

Put up on 18.07.2020 a4t 11:30 a.m., through V/C for arpuments,

™

I

1O 1o also join the proceedings on the next date ol hearing. / |
|
|

{Dahita Panmiva)
MM-06, West Distoet, THC

Delhi/no. 07,2020
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F-FIR No, 132582019

E-TIR No 1885 200

E-FIR No, 31916 2009

E-FIHRE No, 1IN 2009

F-FIR No, S892° 2020

E-FIR Moo 25720020

I's: Mari Nagar

UiSec, 4111100

Ihstrict Courts Tuoctioning has been restricted suspemded all 1507 2000 amid
lochdown by _the Hon®ble Delhi High Court, however, conrts _have been

dhirected o take np the nreent matlers,

9072020

Fresh charge-sheets in the above mentioned FIRs received Trom the concerned
Duty Magistrate. It be checked and registered as per rules,

I'resent: Leamed AP for the State
Concerned Naitb Court has also joined the proceedings through VU
Accused s stared o be in 1'C,

Heard. File perused.

[.et notice be issued to the concerned Jail Superintendent to prowluce the accused

through V/C on 10.07.2020 a8 11:30 a.m.

Notice be also issued o the owner of stolen property through 3O 1o join the
proceedings through VIC at the above date and time. '

Put up on 10,07.2020 8t 11:30 p.m, for further proceedings.

{Babiea Puniva)
MM-O6, West Distract, THUC
Delhivw 07,2020
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Fob I So, Ay 2o n
S MMunlbon
UiSee, Y000 111

Dhstrret Conets Tunetioming s Been vesteicted saspreamibioild 000 1507 2000 gl

lochdown by the Han'ble Delbi _Hhgh Connt, hsweser, vonris hive lwen

ihirected 1o take wpy the vrgent maticrs,

00072020
Fresh charge-sheet reccived from the concerned Duty Magistrate, 1 e

cheched and registered as per rules,
Present: Leamed APE for the State

Concerned Naib Court his also joined the proceedings throuph VO
Accused s stated tobe in ) C

Heard. File j'H-'I"LI:'il.‘I.!
Let notice be issued to the concerned Jail Superintendent 1o prrowduce the accused

through VoCon 10.07.2020 at [1:30 am,

Notice be also issued o the owner of stolen propenty through 10 10 Juin the
|

procecdings through V/C at the above date and time.

Putup on 10.07.2020 at 11:30 ame, for further proceedings,

Chabiva Puniya)
MN-OG, West Distriet, THC
Pyelli 0 a7, 2020
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Mot v, Aovonnil . Nasnli
E |H M S b
Ullsee, 253409 A Adt

'S Han R ETE

District Courts Tunetioning has boen vesteie el sosprenadded 000 TS 07 2000wkl
hsd LIMen resivictel susp RLLUS I JLLE .

bkl I ile Do "ile_Dellid gl Comrty, bowever, vomts e heen

directed to take up the wrgent matfers,

D07 2
Present: Learned AN for the State

Learned counsel for the secused pplicant Avand o M)

Mone for 10
The court is ennvened tirmgh VIC (Cisen Webies) Trom residence offive,

After some arguments, leamed counsel for the necused secks short adjourmment 1

Inspect the judicial file and veri [y the status of accusel.

Heard. Allowed.

Put up on 1007202008 11:20 a.m., through NC for arpuiments

Fresh notice be nlso issued to the 10 fur the next dute of heuring,

(Habita Panivig
MM-O6, West District, THIU
Dhelhu/0F 07 20040
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Stavre v, ovanid i Munli

FIH Ma. 2372020
L see. 25/54759 Armms Act
S Hlari Nagar

I P vy _ P )
Ihistrict Courts Tunetioning has been restricted suspended Gl TS.07 2020 amil

lockdoswn by the Hon*ble Delhi High Court, however, courts _have been

directed to take up the ureent matters,

U772

Fresh bail application received throogh e-mail from residence office,

| eard. Bail application perused,

Reply, if any, be filed called from the 10 for next date ol hearing.
Notice of this application be also issued to the leamed APP for the State. Copy be
also sent to the learned AP through W hatsApp/e-mail.

2020 at 11220 wme, through ViC

{Mabita 'ﬁu Hi:rffi

MO, West District, THU
Delhi/07.07.2020
yf3m
(YT m"l Fﬂ"”‘

* -
[ist the bail application for arguments on (9.07.
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